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PER: SANDEEP GOSAIN, J.M.

This appeal by the assessee is directed against the order dated 28.02.2019 of
Id. CIT (A), Alwar for the assessment year 2010-11.
2. At the time of hearing, the Id. Counsel for the assessee submitted letter dated
12.09.2022 stating that the assessee wants to withdraw this appeal and, therefore,
requested to permit the assessee to withdraw the present appeal. The Id. D/R has
raised no objection if the appeal of the assessee is dismissed as withdrawn.

Accordingly, the appeal of the assessee is dismissed as withdrawn.
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3. In the result, appeal of the assessee is dismissed.

Order pronounced in the open court on  15/09/2022.
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